
RAJASTHAN HIGH COURT, JODHPUR 
 

O R D E R  
 
No. Estt.(RJS)/ 68 / 2008     Dated :30.07.2008 

 I 
 

 The services of  Shri S.D. TAK, RHJS, presently posted as District 
& Sessions Judge, Balotra are placed at the disposal of the Hon'ble the Chief 
Justice for his appointment/ posting as Registrar(Administration), Rajasthan 
High Court, Jodhpur. 
  
 Shri S.D. TAK, RHJS,  whose services have been placed at the 
disposal of the Hon'ble the  Chief Justice, is hereby transferred and posted  
as Registrar (Admn.), Rajasthan High Court, Jodhpur with immediate 
effect.. 

II 
 

 The  services of  Shri S.C. Shrotriya, RHJS,  presently posted as 
Registrar (Vigilance), Rajasthan High Court  Bench, Jaipur, are placed at the 
disposal of  Hon'ble High Court for his posting on some other post. 
 
 Shri S.C. Shrotriya, RHJS whose services have been placed at the 
disposal of Hon'ble High Court, is hereby transferred/ posted  as District & 
Sessions Judge, Jaipur city, Jaipur  with immediate effect. 
 

III 
 

 The  services of  Shri Manishankar Vyas, RHJS,  presently posted 
as District & Sessions Judge, Sawaimadhopur, are placed at the disposal of  
Hon'ble the Chief Justice for his appointment/posting as Registrar 
(Vigilance), Rajasthan High Court Bench, Jaipur. 
 
 Shri Manishankar Vyas, RHJS whose services have been placed at 
the disposal of the Hon'ble the  Chief Justice, is hereby transferred and 
posted  as Registrar (Vigilance), Rajasthan High Court Bench, Jaipur  with 
immediate effect. 

 
 
 

Conted...2.. 
 



::  2  : 
 

IV 
 Shri Murari Lal Sharma-I, RHJS, presently posted as District & 
Sessions Judge, Dholpur is hereby transferred / posted as District & Sessions 
Judge, Udaipur with immediate effect. 
 

V 
 On being relieved by the successor, Shri R.K. Jain, RHJS,   
presently posted as District & Sessions Judge, Jaipur City, Jaipur shall 
remain under Awaiting Posting Order at his present place till furhter orders. 

 
 NOTE: The officers are directed to hand over 
              charge in accordance with Order No. 
     24/P.I Dated 23.11.19998. 
     
        BY  ORDER 
 
     
        REGISTRAR GENERAL 


